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117.9.97 	D± A.K.G.Thakuria,learned counsel 

for the applicant and Mr S.Ali,lear-

ned Sr.C.G.S.C.for the respondents 
¶ 	 - 

	

4 ,• 
; - 	 I 	I are present. 

I 	 Dr Thakuria submits that he 
)J 	 finds that the application submitted 

Pated needs certain amendmentç and for 

A/~\x I 	that purpose he prays for adjourn- 
I 	ment • 

Adjourned for consideration of 

admission to 24.9.97. 

Mebthr 

pg 

,J l,i tl 

.j 24s9•97 	Dr A.K.G.Thakurla,learned counsel 

	

O 	 - c 	 Ifor the applicant and Mr&.Ali.lear- 

ned Sr.C.GS.0 for the respondents 

are present. 
s 	 Consolidated amendment applica- 

1ONt 	
• 	 tion has beensubmitted. Heard Dr 

crv. 	 Thakuria for admission. Application 

lis admitted. Issue notice on the 

,L 	 respondents. 

I 	List for written statement and 

further orders on 5.11.97. 

'/-• 

-- )e,M-9'-  fV /- -/• 	 - 

Member 
1( 

p1 
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.AC 
Mr S.Ali.learned Sr.C.a.S.0 prays 

for one month time to file written 

statement. Prayer allowed. 

Liston 3.12.1997 for written state-

ment and further orders. 

k'__ 
Member 

pg 
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21.1.98 

Mr A.K.G. Thakuria, learned counsel 

for the applicant, is present. No writtntement 

has been submitted. In the circumstances the 

hearing will proceed without written statement. 

I 
List for hearing on 20.1.1998. 

Me rnber 

Dr A.K.GThakuria is present for the 

pplicant. None however, is prese%t for 

the respondents and no written statent 
has since been submitted by them. The 

matter is closely related to the other 

cases decided by this Tribunal such as 

oJ..9/95 and Jx22 in O.A174/96.. 

The decision in those cases were based 

following the orders of the Myderabad 

Bench dated 24 .2.94 in O.A.151/94 and 

also the order dated 3.2.94 in O.A.931/93 

of the Principal Bench. The order in 

dated 3.2.94 in CJ.931/93 of the Principal' 

Bench above has been stayed by the }ion.'ble 

&lpreme Court in their order dated 13 .9.96 
in Special Leave to Appeal(Civil) No. 

1093/95. Following this stay order the 

áontd.. 
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Copy of this order may be 
furflished to the counsel of  
the parties. 

By order 

CkL\..L4 

•)-? 
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21.1.98 Hon'ble Supreme Court had also stayed 

the order dated 17.1.96 passed in O.A. 
1245/94 of the Hyderabad Bench vide 

order dated 13.9.96 in SLA(Civil) ..CC 

4260/96. 

In the facts and circumstances 
above the hearing cannot be proceeded 

without getting the information as to 

the preseht position in those two matter 

before the Hon'ble Supreme Court. There-

fore, hearing is adjourned to 4.3.98. 

The parties concerned in this appli-

cation may endeavour to find out the 

position of the above matters before 

the Hon 'ble Supreme Court and apprise 

this Tribunal in the next date of hearing 

so that the hearing can be proceeded. 

Hearing adjourned to 4.3.98. 

Member 

4.3.98 	Pr A.1.G.Thakuria is present for 

the applicant. Mr A.K.Choudhury prays 

for adjournment on behalfof Mr S.Ali. 

Written statement has been submitted. 

Co5y of the same may be served on the 

applicant. 

List on 1.4.98 for hearing. 

Member 
pg 

1498 	Mr.Gtarma)learned 

prays for adjournment on behalf of 
Mr.S.1i, learned 3r.C.G.S.C. on the 

grounà of personal difficulties of 

Mr.Ajj. Qr.A.K.C.Thakurja, learned 

counsel opposes to the adjournment 

prayer and desires to proceed on merit. 

For the ends of Ustjce , Iconsider 

contd/- 
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Order or the Tribunal 

that Mr.Ali may be given another oppor-

tunity topiace his case. Accordingly, 

O.A. is adjourned for hearigroM20-.5-98 

List it on 20-5-98. 

Mir 

20.5 .98 Dr A.K.G.Thakuria for the applicant. 

Mr S.Mi,learned Sr.C..G.S.0 prays for 

adjournmentX to ascertain the position 

of the SLP before the Hon'ble Supreme 

Court. Prayer allowed. 

Hearing adjourned to 10.6.98. 

Member 

pg 

10.6.98 Dr A.K.G.Thakurja,lea .rhed counsel 
for the applicant is present. None for 

the respondents. The information regar-
ding the position of the SLP before the 

Hon.ble Supreme Court is not available. 

In view of the fact that the matter of 
low granting of Hospital Qxzar Patient Care 

Allowance in question is pending before 

theHon'ble Supreme Court, the hearing 

is adjourned till 16.9.98. 

The learned Sr-C-G-S-C is directed 
to furnish information regarding the 

position of the SLP on the next date. He 
may also furnisl-i a Copy of the stay order 
referred to in para5 of the written 

statement to the counsel for the appli-

Pant before the next date of hearing. 

Copy of the order may be 
furnished to Mr 5 .Ali. 

y order. 

g 
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16. 9. 9E Heard counsel o± both sides. Hearing 

concluded. Judgment reserved. 

Registry to place the matter for 

judgment after n receipt of orders of 

the Hon'ble Supreme Court in Special 

Leave to Appeal(Civil) No.1093/95 and 

SLA(Civil .CC 4260/96. 

(M I 
. 

Member 

1 

 

U 

 

Ib-  

28,4.00 There.s no jformatjon as to 
'hether abôveapéa'i1 has been 
disposed of or not. Therefore, the 

case is released from C.A.V. 

List for hearing on 11.7.00. 

W46-e r 
mk 

, 

11.7 .00 

%l5 	

6k 

n km 

Present: Hon'ble Mr S. Biswas, 
Administrative Member 

None for the applicant. Mr A. Deb 

Roy, learned Sr. C.G.S.C. tor the 

respondents. 

Post on 18.8.00 for hearing. 

Member(A) 
r- 

'<7o 



Notes of the Registry 	Date ( 	Order of the Tribunal 

-I 

/ 



91 
O.A. No. 205/97 

Notes of the Registry 	Date 	 Order of the' 'Tribunal 

29.9.00 

I 

Present : Mori'ble Mr. Justice D.N.Chohury, 
Vi ce-Chairnian. 

The four applicants are Group 'C' 

civilian employees working in the C.R.P.F. Base' 

Uopital, 9th Mile, Guwahati and filed the 

_n$tant Original )pplication claiming for 

Hospital Patient Care Allowance as per the 

Government instruction issued vide letter No. D. 

28015/60/87--TI dated 25.1.1988 and D. 

110li/1/9C-CGHS(11) dated 11.7.1990. 

Considering the nature of relief, the 

applicants are allowed to join in a single 

application. 

It is claimed that as per the scheme of 

the Government of India mentioned above, they 

are entitled to the allowance width effect from 

1.12.1987. Similarly placed persons are allowed 

to draw the allowance in pursuance of the order 

f the Central Administrative Tribunal' of Delhi 

3eench in O.A. 931/93 vide order dated 3.2.1994 

and order dated 24.2.1994 in O.A. No. 151/94 of 

he Hyderabad Bench, order dated 10.6.1996 in 

I
''.A. No. 9/95 and order dated 20.12.96 in O.A. 

o. 174/96 of Guwahati Bench. 

The Tribunal in conformity with the 

arlier orders ordered the respondents to pay 

he applicants the Hospital Patient Allowance 

ithin a specific date. 

It has been pointed by Mr. A. Deb Roy, 

earned CGSC that SLP against the order passed 

the Central Administrative Tribunal, 

incipal Bench has been filed before the 

upreme Court and as well as against the order 

f Hyderabad Bench. Mr. Deb Roy referred to 	L 

ra-6 of the written statement and stated that 

e matter is pending before the Court since 

97. Mr. Deb Roy however could not present the 

esent state of'affjrs and/or as to the outcome 

cE the above proceeding in the Supreme Court. 

Considering the aspects of the matter I 

an of the opinion to conclude the proceeding in 

t e light of the earlier orders of this 

Iibuna1. The payment of Hospital care allowance 

t the applicants shall be subject to condition 

th att the applicants are to give an undertaking 

Contd. . - 
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29.9.00 	to this effect that the amount wilFbé'refunded 

040  

mk 

in case the result of the Supreme Court goes 

against them. 

Subject to the above conditin, the 

application is allod to the extent indicated 

above. 

Vice-Chairman 

lb9 '-zflP 

C- 
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